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SHRI JAISUKHLAL HATHI: The
Government is considering to give legal
sanction for implementing the Wage
Board awards but by and large it can
be said that the Wage Boards have
benefited the various indusivies—about
19—and about 40 lakhs of workers
Otherwise all this would have remain-
ed as disputes. So it is not that they
have not functioned but of late th:s has
been the difficulty and therefore the
Government is considering this ques-
tion.

SHRI D. THENGARI : Firsuly, will
legal validity be given only to the
unanimous recommendations ? Secandly
out of the 8 industries, in how many
interim relief has been granled because
there is inordinate delay? When the
first interim relief had been grantied a
long time back, is there any propossl
to grant a second interim relief and, if
s0 in what industries?

SHRI JAISUKHLAL HATHI: In-
terim reliefs have been granted but
now these reports are likely to be sub-
mitted by the end of this year or early
next year and so the question of second
relief would not arise.

SHRI D. THENGARI :
industries ?

In how many

SHRI JAISUKHLAL HATHI : About
7. but I have not got the information
and I will let him know later.

SHRI M. H, SAMUEL : If the Gov-
ernment is considering giving statutory
sanction to the Wage Boards, does it
mean that the constitulional wage
boards would also be iakan int> con-
sideration?

SHRI JAISUKHLAL HATHI: The

whole question will be considered.

SHRI D. THENGARI :
animous recommendatioas
given legal validity?

Will the un-
only be

SHRI JAISUKHLAIL HATHi: The
whole question is yet to be considered
whether the unanimous recommenda-
tions or even the majority reccrimenu-
dations also are to be included. Wher-
ever the Government have accepted,
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whether unanimous or majority, vnll
Lkave to be given legal saaction Lut all
that is being considered.

Y AHARMAN : S AH FOITT H
fag a5 12 & SN W 2w
1969 Hi AT & | # 48 AT wivgar
g WA TS AT AT AT & D WAV
ST | ST HAGT @ Y & IAFT A9
¥ graed § geafeq gag ¥ eeafa
ef® & Ay #E sygear @1 ah'“'r
garadiarg ?

SHR] JAISUKHLAL HATHI: 1
think that is my recollection but I will
make sure. I think they have given
scme  interim  relief but I will make
sure and I will check up and let Lim
know.

Foop CoRPORATION OF INDIA

*389. SHRI 'THITTA BASU7:
SHRI BALACHANURA
MENON :

Will the Minister of FOOD AND
AGRICULTURE be pleascd to slate :

(a) whether there is any prroposal
under the consideration of Govern-
ment to expand the operations of the
Food Corporation of India; and

(b) if so, the details of such propo;
sals ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHEB SHINDE) : (a) and (b)
The Food Corporation of India is al-
ready functioning in ali the Stales ex-
cept Jammu and Kashmir, Maharash-
tra and Nagaland though its precise
role and the extent of its opc«rations
vary from State to State and are deter-
mined in consultation with the State
Governments concerned from time {o
time.

tThe question was actnally asked on
the floor of the House by Shri Chitla
Basu.
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SHRI CHITTA BASU . May I know
from the Minister whether he will

agree with me that it 1s necessaiy to
adopt a firm policy to pro:ure at least
30 per cent. of the market arrivals ot
the foodgrains so that the price-line
may be held and the distmbution of
foodgrains may be ensured through
public distribution channels atl prices
within the reach of the weaker sections
of the community ? If so, why 1s the
Government of India not considering
the question of extending the opera-
tions of the Food Corporation of India
¢~ that this objective can be fulfilled?

SHRI ANNASAHEB SHINDE:
Whether a particular percentage can be
fixed or not, 1t 1s difficult to say, but
the Government of India draws the
plan of procurement 1n corsultatwon
with the State Governmen:, and tihe
situation differs from pla‘e to place
depending upon the assessment by the
State Government., I think the Fcod
Corporation of India .s Joing a com-
mendable job and, as the hon. Member
may be aware, as compired ‘o its per-
formance in former yeari—the Focd
Corporation of India has been in ope-
ration only for the last thiee years—it
1s better now, and this year the gro-
curement is almost four million tonres.
But the Food Corporat'on 1s not the
only procuring agency, its procurement
15 over and above that pro-urcd by the
State Government, and our intentwon 1s
that the Food Corporation should con-
t.nue to play an important role i pro-
curing food from withm the country.

SHRI CHITTA BASU . May I lnow
*-om the hon. Minister whetne:r 1t has
seen brought to his notire that due to
e multiplicity of the ageacles of pro-
curement 1n different States, the pro-
gramme of procurement has suffered to
some extent and, in view of that,
whether the Government 1s considering
any proposal to mmvest more money
through the Food Corporaticn cof India
and make 1t the only procuring agent
throughout the country irrespective of
i{he other agencies which may be lhiked
oy the State Governments?

SHRI ANNASA.IEB SHINDE:
Madam, 1 am not prepared to accept
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the assessment of the hon, Member
that multiplicity of agencies comes n
the way of procurement. For imnstance,
1in the matter of procurement in Punjab
this year, there were *he biggest mar-
keting federation, then .he Srate Gov-
etnment and the Food Corporatiom
were operating, and they onerated very
eftectively in the market. So, multi-
plicity of agencies did 10t at all come
in the way of effective procurement in
Punjab, and even in the other States,
as I have already submitied, the
assessment by the State Government,
tue local situation and sll other factors
Lave to be taken into consideration :n
adopting any measures for procure-
ment,

SHRI G. R. PATIL : May I know,
Sir, whether 1t 1s a fact that because of
the non-co-operation from some of the
States the Food Corporation of India
could not fulfil the targels of procure-
ment and, if so, what sieps have been
taken by the Governmeai?

SHRI ANNASAHEB SHINDE 1t
won’t be correct to say that the Food
Corporation had not been 1n a position
to achieve its targets, thougn in some
of the States due to polit.cal faclors or
political changes there were some
shortfalls in procuremeunt b.ar, by and
large, the overall procurement in the
country has almost touched six million
tonnes, and this is a very satisfactory
performance for which 11l ¢f us should
really be very happy.

SHRI SITARAM JAIPURIA : When
the Food Corporation was formed it
was with the objective of supplement-
ing and not supplaating the activi-
ties of the free trade channels, may 1
know to what extent have its opera-
tions been successful 1 that respect
and what is the general reaction among
the foodgrain dealers to the Food Cm-
poration being such an agency?

SHRI ANNASAHEB SHINDE:
Obviously 1t 1s not the intention to el-
minate completely the private trade
channels. but we want that the Food
Corporation of India should have a
commanding position in the market
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and to the extent possible the agencies
of the private trade are be ng employ
ed but along with co operatives and
others

THE DEPUTY CHAIRMAN It
many want to ask questions on this
we may get stuck here ncw though
there 1s a Short Notice Question also
by Mr Rajnarain

st ardFRax qiS ¢ H qg AHAT Argar
g fr @ gz @l & (F ws FOI0A &
AT VAW U FH A ¥ ozafar Taed
75 T & fF IAT R4 A TAAGz A
%2 W & % 97 aF g gurk FqarfEn
RN F F. FOlaT F FH FE Y
fE= ¢ sram TR QU vAATE ALY
FUT 9 % 25 oq94 FT ATHI Wag,
agfad, 73T | FM T2 FAZ

SHRI ANNASAHEB SHINDE
Madam, 1n the beginning, the stard of
the Government, even when there was
a representative Government, the stand
of the U P Government was that they
would be 1n a position to hsndlz pre-
curement etc, they did not desire that
the Food Corporation should have
direct entry into the market Then the
Government of India took the imtiative
«nd persuaded the U P Government
that they should allow the Food Cor-
peration to operate in some markets
Angd thereafter the Fond Corporation
cperated on a limited scale 11 abhout
thirty-seven markets in U P

SHRI J S TILAK Mav I know
from the hon Minister whether Gov-
ernment 1s thinking of merging the
Warehousing Corporat on with the
Food Corporation ?

SHRI ANNASAHEB
Madam this 1s not at the
under consideration

SHINDE
moment

WY Sito TEANLT : T GFE ® TZ
gaT  fF o A w9 Zsw ¥ wfka
4% 7 FEIRAT g AT TT 90 AT
T AR AT MAARAT gAT A1 e
% A% o9 @z few ¥ wfor g7 A
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FUG 60 ANG 7 TEAIAE gAT AT K
Al T FEIOE A F@e gfew It
sAIgEAl W9 ST FId AT & ar
30 91 35 ATE AT ¥ SAMEN FEFNTAC
TY FT T & ST TqH KT FIIEA FY
A ATIAL FZT AT & AW |IT FIAT9A
¥ {HET Fio FET AT q37 FAT @

«

g7 .

SHRI ANNASAHEB SHINDE
Madam, 1t 1s true that in Assam pro-
curement this time has not been up to
satisfaction, but 1t 15 not due to the
tzult or weakness of the Food Corpora-
tion as such There were many local
factors and the assessment of the State
Covernment 1n regard to piocurement
wads also different

SHRI M V BHADRAM In view of
the statement made by the M nisier
that the Food Corporation should have
a commanding posttion in the market,
mday I know 1f the Food Courporation of
India 1s having a commanding position
in the markets in Andhra, or whether
they are directly purchising froma the
ryots or whether they .re getting the
stocks from the millers in Andhra®

SHRI ANNASAHEB SHINDE
Msdam, I have already cxplained the
position that the Food Corporation of
India has to operate = consaltation
with the State Governma=nt And the
mode of procurement, otc, whetaer 11
stould be direct, whether 1t should be
an agent, etc has to be determined 1n
consultation with the State Govern-
rient and we are operating in Andhra
in consultation with the State Govern
ment, that 1s the procedure

SHRI M V BHADRAMN My speci-
fi. question has not been answered Are
they getting the stocks from the millers,
or direct from the peasants?

SHRI ANNASAHEB SHINDE 1In
certain areas the pro-urement 1s
through millers and 1n others 1t 1s
directly from the farmers

THE DEPUTY CHAIRMAN ; Next
question,



